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In the Delhi High Court

Case No : Civil Writ Petition No. 16518 Of 2022

Anoop Singh And Ors APPELLANT

Vs

Union Of India And Ors RESPONDENT

Date of Decision : 01-12-2022

Acts Referred:

Citation : (2022) 12 DEL CK 0006

Hon'ble Judges : Suresh Kumar Kait, J;Neena Bansal Krishna, J

Bench : Division Bench

Advocate : Harender Kumar Sangwan, Mannu Singh, K. Anand Singh, Vineet 
Dhanda

Final Decision : Disposed Of

Judgement

1. Vide the present writ petition, petitioners seeks grant of notional monetary
benefits in replacement pay scale to the petitioners w.e.f. 01.01.1996 to
10.10.1997, as per ranks held by the petitioners as on 01.01.1996 as per the
judgement dated 13.07.2022 passed by this Court in the Civil Writ Petition
bearing no. 862 of 2021; release of the said amount (to be calculated
individually by the respondents) in favour of the petitioners with appropriate rate
of interest along with other consequential benefits.

2. A perusal of aforementioned judgment dated 13.07.2022 shows that similar
and the same issue came before this Court in W.P.(C) 6359/2021 which was
disposed of vide the said judgment directing the respondents as under :

“13. At this stage, the learned counsel for the CRPF submits that such a proposal
has already been sent by the CRPF to the Ministry of Home Affairs, however, till
date, the same has not been sent by the ITBP. Therefore, the respondents in W.P.
(C) 11259/2021 & W.P.(C) 6359/2021 are directed to send similar proposal for
personnel belonging to ITBP to Ministry of Home Affairs within four weeks from
today. On receipt of the same, the Ministry of Home Affairs is directed to take
final decision on the said proposal of the ITBP alongwith the already pending
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proposal of the CRPF within six weeks and communicate the same to both ITBP
and CRPF within one week thereafter.”

3. Accordingly, we hereby make it clear that the benefit, if any, is granted by the
decision of the respondents to the petitioners therein, the same shall be applied
to the petitioners herein.

4. In view of the above, the petition is disposed of.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/anoop-singh-and-ors-appellant-hash… Page 2 of 2


